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In pursuance of the provisions of Clause (3) of Article 348 of the Constitution of India the

d to order the publication of the following English translation of Notification
015 T.C.-II Dehradun Dated., 2. January, 2021 for general

Governor s please

No. 6.7 /VI11/2020-04(Misc)/2

information.

In exercise of the powers conferred by the section 6a
63 of 1948) the Governor Is pleased to make t
Uttar Pradesh Factories Rules, 195

of Uttarakhand:-

Short title and 1.

Commencement

Amendment of 2

subrule 1) of
Rule 9

No. /& V- 1/2020-04(Misc)/2015-’]['(3-]1I

The Uttarakhand Factories (Amendment) Rules, 2020

A= de s Y

Government of Uttarakhand
Labour Section

Dehradun X¢ January, 2021

Notification

nd 112 of the Factories Act, 1948 (No.
he following rules with a view to further amend the
0 (as applicable in the State of Uttarakhand) to the context of Statc

(1) These Rules may be called
(Amendment) Rules, 2020.

2)

In ru

It shall come into force at once.

le 9 of the Uttar Pradesh Factories Rules, 1950 (as applicable in the
State of Uttarakhand) in subrule (1) for the words “the license of a
factory may be renewed by the concerned Inspector/sub Inspector up to
Ten calendar years at a time on payment of requisite fee specified in the
Schedule under Rule 7 subject to below conditions:” the words © the
license of the factory shall be deemed to be renewed automatically for
the period (Maximum 10 years) for which the factory owner has applied
online on payment of requisite fee specified in the annxure of Rule 7
subject to the following conditions:” shall be subsitituted.

the Uttarakhand Factories

| By Order,

I

(Dr. Harbans Singh Chugh)
Secretary
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